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strength of Judges, rationalisation of court
fee, tagging of idential matters, setting up of
Lok Adalats and mobile courts, filling up of
vacancies expeditiously, improvement of ser-
vice conditions of judges at all levels,
providing of standard patterns of court
buildings and setting up of Training Institute
for judicial officers.
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Transfer of Telex Operators in Coal India
Limited

662. SHRI BIR BHADRA PRATAP '
SINGH: Will the Minister of ENERGY
be pleased to state;

(a) whether it is a fact that policy of
regarding transfer of the officials especially
in the case of Telex Operators working in
Coal India Limited, is not being foil-owed,



